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O.A. No. 125 
	

1987  

DATE OF DECISION L1 L:1220  

:ii MdrlzI? & Ors. 

iri D..iiak}ai 	 Advocate for the Petitioner(s) 

Union of Innia & Jir. 	 Respondent 

Thri 3..Kycia 	 - - Advocate for the Responuii (s) 

CO RAM 

The i-ion'b1e Mr. 	I.'Irivedi 

- 	 harma [he Hon ble Mr. J.i'.  

; Vice Chairran 

Judicial Member 

1, Whether Reporters of local papers may be allowed to see the Judgernent? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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1,, Shrj Manharlal, 

2. LidXl.I 
-. R.U.Yiav 

..hcrraa 
Chhotalal .• 

jloKchandra i. 
1s.t.Tiari 

3. 	iJangl 3. 
9. 2hoo1c-wmnd 1:. 
10 .Katansbah 
i1.i3angalid.as  K 
12.-oonalal D. 
1 .Racnswaroo9 D. 
14.Jaj prakash B 
15.Vithaldas K 
16.Ramchal D. 

17 .Upendra R .Fatel 
18.1r,arichhod E.Patel 
19.Pyaresingh B. 
20 .Kha:nsingi. H. 
21.hmedichan T. 
22 .r.ajkumarsingh 
23.Iridrasingh B. 
24.Bachu2bai B. 
25.1"amkhilawan K. 
26.Sunderlal L. 

ress of all: 
C/o.Vithaldas K. 

udrter No.724/ 
New Railway Colony, 
deharmati, 

pplicants 

Versus 

Union o1 India 
Through: 
The General TanagL, r, 

esterri Railway, 
Churchgate, Bombay-20. 

Tiie Divisional Rai1ay 
Hanager, estern Railway 
Moth! Compound, 
Rajkot. 	 : respondents. 

Coram : Hon'le Hr. -.ti.Trjvedi 	: Vice Chairman 

Ofl 1  ble Mr. u .P.narma 	: Judicial HeidDer 

U.t. 125/87 

nate; J1Q 
er: noti' bie Mr. F. n, . rivedi 	 : Vice Chairman 

Neither the petitioners nor their advocate present. 

Larned advocate for the respondents states that althoLih no 

reply has llen filed the petitioners have been already promoted 

as Fireman '' • The petitioners nave also not joined as 

.. 
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resonents, the persons who are promoted by order dated 

8.5.1986. In view of the statement of the learned advocte 

for the rescondents that the pLtitioners are oromoted and the 

relief wtiich they claimin terms given 	 o te 

no further d 	ticn are requirejor setting aside 

the order at hnnexure 'E'has not been given because of not 

joining the parites as respondents. In view of the promotion 

of the petitiones no further relief is required now to pursue. 

The case is accordingly disposed of. 
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(P.H.T rjvedj) 
Judicial £Iember 
	 Vice Chairman 

a .a .b. 


